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STATEMENT RE : MURDER OF
EIGHT PERSONS IN 24 PARGANAS
DISTRICT OF WEST BENGAL ON

20TH WNOVEMBER, 1970,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF FLECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.PANT): Inthe morning of 20th
November, the police  authorities of the
24-Parganas District  received  infor-
mation of some dead bodies having been
senowithin their jurisdiction.....

SHRI JYOTIRMOY BASU (Diamona
Harbour) : On a point of order. I want
to know whether you are accepting or
rejecting the adjournment motion, notice of
which was given by us on Saturday.

MR. SPEAKER : I must know what
he <ays on that.

SHRI JYOTIRMOY BASU : Those who
have been accused therc have written this
report. We are not interested in ir.

MR. SPEAKER : Let the Minister be
heared.,

SHRI K. C. PANT : As I was saying,
in the morning of 20th November, the police
authorities of the 24 Parganas DIt. received
information of some dead bodies having
been seen within their jurisdiction, On a
search heing made, four dead bodies were
found in the Andanga police station area,
and another four in the Barasat police
station area. All the dead bodies were of
young men. Their hands were tied behind
their backs. All of them were wearing
trousers and shirts, The places where the
dead bodies were found had no marks of
struggle.

of West Bengal

By the 22nd November, all the eight
bodies had heen identified. The victims
are reported to belong to Dakshineswar and
Ariadaha areas of the 24 Pargana district,

The experts of the Central Forensic
Laboratory in Calcutta were instructed to
provide all assistance to the investigation
already in progress, and they started doing
so yesterday. The Government of West
Bengal had requested that the Central
Bureau of Investigation should be associated
with the investigation. The Director,
Central Bureau of Investigation, is proceed-
ing to Calcutta this evening to help in the
investigation and also provide such assis-
tance as may be required.

Government have taken a serious view
of these gruesome murders and every effort
will be made to apprehend the culprits and
bring them to trial. Some accusations have
been made that the police are responsible for
these murders. There is nothing whatever
to support these accusations,

The Government have been consider-
ing in consultation with the Governor of
West Bengal since yesterday whether in
addition to the necessary investigation under
the Code of Criminal Procedure an inquiry
should be instituted under the Commissions
of Inquiry Act. Even though doubts have
oeen expressed about the advisability of an
inquiry under tne Commissions of Inquiry
Act while investigation under the Code of
Criminal Procedure is in progress, Govern-
ment have decided, in view of tne fact that
this is a case of multiple murders under
mysterious circumstances, that a commis-
sion should be appointed and that a serving
or retired High Court Judge selected on the
advice of the Chief Justice of the Calcutta
High Court should constitute the commis-
s100.

SHRI A. K. GOPALAN (Kasergod) :
We have heared the reply of the Minister
and T want to make a submission that there
is a difference between discussing an ad-
journment mation and giving a reply by the
Minister and then deciding about the ad-
misibility of the motion. 1 have been in this
House from 1952 onwards and on many
occasions matters of urgent public impor-
tance, even of lesser importance than this
matter, have come up before the House as
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adjournment motions. Here is a very
important matter and we have only the
answer of the Minister, but a discussion
must be there on the basis of the adjourn-
ment motion. If you are not allowing the
adjournment motion, then certainly, as a
protest, we wili have to retire from the
House.

SHRI H. N. MUKERJEE (Calcutta
North East) : 1 would like to submit, if
I may, that the necessity for a ciscussion on
the adjournment motion remeins. It re-
mains very stridently in spite of, and per-
haps because of, the statement made by the
Minister. We were not going to pronounce
upon the guilt of ‘X" of *Y” or a team of
people in regard to these atrocities. We
wanted to discuss the situation of which
these gruesome murders, made apparently
diabolically and deliberately, are an illus-
tration. We want to discuss the situation
which exists, a situation which has been
highlignted by this kind of gruesome inci-
dent.

Even today during the lunch interval
I got a letter from Calcutta, it is in Bengali
and I cannot read it out, which reports how
a young boy of 22 was shot in South Calcutta,
in Bhavanipur, and his younger brother
who has nothing to do with politics is hiding
and staying away, and the mother is writing
and asking for protection for the family,
This kind of thing is going on all the time
in Bhavanipur in Calcutta city, This
thing happened on the 8th November or
some such date. It is nere in the letter
which 1 got in the lunch interval.

From all over the place, from differ-
ent parts of West Bengal, letters and tele-
grams are coming to us in a strecam. A
situation has been created. So, these eight
murders are only an illustration. There-
fore, whatever happens in regard to the
enquiry, judicial or quasi-judicial, heaven
knows what, the country is fed up with all
these machinations of delays and procrasti-
mation, what we want is that the situation
in West Bengal should be discussed in this
House, a situation which cannot be con-
trolled, where there is no civil life, where,
apart from civilized democratic life, even
civil life has been endangered by this kind
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of tning happening, and the Government
can give no protection. And we hear cries
of sorrow and grief from mothers and
fathers in regard to the safetv or otherwise
of their children. That is the situation
which we have to discuss in this House.
Otherwise. the House will be abdicating its
responsibility. The police terror Las al-
ready started with the President being inveieled
into giving his assent (o that notorious

peace of legislation.

The P. D. Act and all the rest of 1t has
accentuated police terror. That is why we
want this House must take, the earliest
possible opportunity to discuss the =itua-
tion which has arisen.

SHRI1 JYOTIRMOY BASU : 1 wish 1o
say something. The report read out by
Mr. Pant is the report of those who were
accused before us.

MR. SPEAKER : You have said en-

ough in the morning.

SHRI JYOTIRMOY RASU : A Con-
gressman-owned paper Amrir Bazar Patrika
has itself revealed certain things. It says
that the boys were arrested by the police
and taken from the foot of the Saheed
Minar to an unknown destination. It has
been very clearly stated. In view of the
above, there is no question of relying on the
statement placed oefore the House, We
want the adjournment motion and we want
a ruling and decision, here and now. If
you do not, we shall conclude that you are
protecting the Government and we shall
walk out in protest.

MR. SPEAKER : This is not the wav
of putting things in this House,

SHR1 R. D. BHANDARE (Bombay
Central) : The question is whether this oppo-
sition is interested in politics or justice,
whether they want to make political capital
out of it or want to serve humanity. When
a Judicial Inguiry under a Judge has
appointed to go into Lhe inquiry matler, we
should be satisfied. Later on, after the
report of the enquiry presided over by the
Judge is received, they may move the House
again.
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SHRI KRISHNA MENON (Midnapore):
Mr. Speaker, 1 was anxious as many
others were to here the hon. Minister speak.
I am not going to discuss tnat statement.
But we heard him say in the course of the
statement that allegations had been made
thai the police committed this ana he
wenl on to say Lhat there was no evidence
of this. That is coming to a conclusion
before that enquiryv; and coming from the
Minister, spcaking in this House, this kind
of a statement is prejudicia! to the enquiry
and reveals the mind of the Government.
There must be other information and if the
adjournment motien is allowed it will bring
out the other points of view.

MR. SPEAKER : [ have bzen wail-
ing for the statement. I considered the
statement that had been made. 1 find
that there are two versions of facts; ons
version is disputed by the other. Bul when
an adjournment motion comes before the
House, we have to see what the facts are

as they arc established; we should
also consider whether there is failure
on the part of the Government, Where

facts are disputed and where the failure
of the Government not yet detcrmined, I
am sorry I cannot allow this adjournment
motion., .. .(Interruptions).

Shri A. K. Gopalan and some other hon.
Members then left the Honse.

SHRI H. N. MUKERJEE : You
referred to ‘failure of administration’.
Has there or has there not been failure of
administration in this case where cight human
bodies were found. left by the police....
(Interruptions.)

MR. SPEAKER: On!v a judicial
enquiry will establish who the culprit was;
everything will come out then,

SHRI H. N. MUKERJEF. : Even Mr.
Pant has not denied that eight dead hodies
were found along the road. What will Mr,
Vajpayce say if between Delhi and Meerut
cight dcad bodies were found ? Is our
Parliament going to tell the people that
Parliament does not care for the people of
that area?....(Interruptions.)

DR. RAM SUBHAG SINGH
(Buxar) : Sir [ do not want to say anything
regarding your ruling. You have already
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given your ruling. But there is a failure of
the Government in West Bengal, and that
matter should be discussed sometime in the
House.

MR. SPFAKER :
ruling already.

1 have gziven my

SHRI H. N. MUKERIJEE : Let the
Minister say what is the factual position
on the roadside.....(Interruptions,)

MR SPEAKER :

been determined.

So far it has not

SHRI H. N. MUKERJEF : Eight
dead bodics-the position has not been
determind? Indelerminate? 1s  thal the
kind of thing which is done? 1 am very
sorry. Eight dead bodies are there, indeter-
minate dead bodies floating in the air.
This is the way the Government there is
behaving..... (Interruptions.)

SHRI S. M. BANERJEE (Kanpur) :
What do yon mean by judicial enquiry?

MR. SPEAKER : order,
Shri Mrityunjay Prasad.

Order,

SHRI NATH PAl (Rajapur) : Sir,
may | ask a question? 1t is a very small
question. You were present on Friday,
and you have stated that we discussed the
issue of lawlessness in  West Bengal thread-
bare. The Minister then claimed that he
cannot accept my motion expressing grave
concern at the developments in West Bengal
because he said that the situation has improv-
ed. ls this the proof of improvement that
we see loday?..... (Interruption)

SHRI BAL RAJ MADHOK (South
Delhi): The honeymoon is over.

SEVERAL HON. MEMBERS Rose—

SHRI J. B. KRIPALANI (Guna):
Sir, in the Treasury Benches they are laugh-
ing at this. This is a very serious metler.
some of our friends have walked out,and they
are ridiculing them for walking out. It
means that they do not attach any importance
to the loss of precious lives. 1 also feel
like going out if this is the way in which the
ruling party behaves. ..(/nf. rruption.)
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MR. SPEAKER : Please sit down.
I have becn listening to everything. There
arc many versions of one fact, and when there
is no determination as to who is at fault, who
has failed, whether it is the Government or
the people..... (Interruption)

SHRI J. B. KRIPALANI Rose—

MR. SPEAKER : Please sit down.
Do not get excited. I considered that, as
there is going to be some enquiry to deter-
mine the facts, there is no scope for admitt-
ing the Adjournment Motion. 1 am very
sorrv. That is why I refused it. Shri
Mrityunjay Prasad.

17.18 hrs.

SCHEDULED CASTES AND
SCHEDULED TRIBES ORDERS
(AMENDMENT) BILL~-Contd.

1 eGSO (WIS ) - Her
g, 56 H9y § & Y AW ag o9 F
ATA TEFT ATEAT § | 99/ 9gd d1gH
az favig T T8 fF ¥ a1 @ew
qTgAT FT ! FT W ITHAT ATgd £
fe sedl &1 ot sg-mfadi Y gafa @
YT 9T &1 g1 AEr Sgd ? oK SRy § an
w7 yugSTard ar ag 9 fw 37 %1 swfa
¥ fau ¢ gu A19ate Taq A AT
wfaa wifa Y a3z awfa &1 9t F138
e H & fAwaa & W g @ @d
f& &= Tdl Twa Srfaar a1 awrT vEgw
g gEg T awa & 7 gl §9 S 6
wifq, F19 &1 FHIT THE aF AqAT &'
FT & OAT WA AC fF T 499 ATOHIH
& AT Ew w1 F GuE< groma g o}
wa w1§ A ad w1 @iy 97 wegEE
FTee a1 ggfaT wifa w54 1 94T JaE-
FATAG WAL ? Fd IF W H
am fma o ey & 9@ A% a@ g
f& sy #1 wqgfe # auaT T &
geft st Sm W@ w3 & fAu
A g af gk g e A7 @ arfe &
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AW FYEAT AT AT w7 o onfy 99 5
gt | wit ag 77 i e aww
OF st gt @ grave faw agi deges
FIEE AT SarT @ Afew gad awg I
T g wrr omar & 1w aF v
®|E R 99 F awwe anfagt fagre a
I RAH § A I9A F7 Wi H1T fwa-
TAT FE FARIT a7 G E | 9T 79 &
qTY FIE FATAG 2 1w gt H woar
TR qEqTA & fqu i g A=rd 21 7Er
¢ 7 wafae frwm & 1 dar faw Tgr
W R AT Az TW wEz aF A4
HIE AH 6 q" &g FTHr IeA @
I 3 foet #1 34 St H war w4,
w0 FT&E wefar a1 eez faaw ami
7Y 7T & 1 fom "Wy oo # gav afafy
43t Y, 3® Wy s A, watq avETR
SR T A H17 & qfagi A aga d W
TE & A Ag W o odar fe o ae
faat 7 admr, wca I9 awy A4 oAF
ardl F1 TG 3T AT FZ G 2 a1 i
A #1234 a1 fa@F | FEew =g
714, §, 91 & I AV FET@ 7 g,
FHH W ZTaar Afuw "wear 7 T avaT
gEar | Gar wiAa g g figw &g dra
aql #, 99, a7 9g wav afgfq & a9
9¥ FIBTGA AN @I A6 IF F a1 TEY
frafg ot v fr % av & o o qEv
A 9% fr 9@ra T &9 # A gafa-
fae = wiened & 917 | 3@ AT AW,
fF sy wagw fend 7 difsa § o
%9 A% ¥ UF IW 4G IX AGFAL fa9ri
FAAT RS £ | qEIF AL, wWE
9 a1 sifw g F 59 f@3 97 1w st
qiEt %1 q& @aerar ffwa f§ g dwmaT
FATH, L AT F AR A ag o W
&y A2, qar A g1 & gar o A gfeam
a1 wifgamw gz agt 9T awd zW &
|| & T W F & F A & wrEan
FT Y% 7 T 7% | gAY FH w9 F
s frog@ fam & fad sw a7



